50

JOINT COMMITTEE REPORT
in

National Green Tribunal (Central Bench)

Order dated 09.02.2026 in OA No. 36/2026 (CZ)

IN THE MATTER OF:

Chandrashekhar Gour
Vs.
State of Madhya Pradesh & Ors.

Date of Inspection: 10.03.2026
Joint Visit by Officials of MPPCB & Mining Department

3 6Ps Map camera

Vijaypur, Madhya Pradesh, India
e
Jhwh+v7v, Vijaypur, Madhya Pradesh 476332, India

Lat 26.060885° Long 77.359691°
Tuesday, 10/03/2026 05:04 PM GMT +05:30




51

INDEX OF ANNEXURES
Annexure _— Page
No. Description of Document No.
_+||True copy of the Order passed by the Hon’ble NGT (CZ), Bhopal in O.A. No. )
Annexure-1 1136/2026 dated 09.02.2026. >7
Annexure-2 Copy of the Letter of Nomination for Shri Rajesh Gangale, Representative of 8
Collector, Sheopur dated 27.02.2026.
Annexure-3 Copy of the Letter of Nomination for Shri D.V.S. Jatav, Representative of 9-10
Member Secretary, MPPCB dated 17.02.2026.
. ||Copy of the FIR No. 0258/2022 filed at Police Station Vijaypur, District Sheopur )
Annexure-4 1l joted 27.09.2022. 11-15
= ||Certified copy of the Order Sheet of the Court of Additional Sessions Judge, )
Annexure-5 Vijaypur (Case No. 18/2024). 16-49
~ ||Copy of the D.O. Letter No. 8235 regarding action against mining mafia issued by )
Annexure-6 Collector, Sheopur dated 22.07.2022. 50-51
- ||Copy of Letter No. 0945 regarding proceedings against illegal mining issued by )
Annexure-7 Collector, Sheopur dated 21.08.2025. 52-53
o ||Copy of the Spot Panchnama prepared during the Joint Site Inspection dated
Annexure-8 11 03.2026. 54
Annexure-9 Copy of Letter No. 670 issued by the Regional Office, MPPCB, Gwalior to CEO, 55
Janpad Panchayat Vijaypur dated 09.03.2026.
Annexure-10 Copy of Letter No. 887 issued by the Regional Office, MPPCB, Gwalior to CEO, 56
Janpad Panchayat Vijaypur dated 25.03.2026.
11 ||Copy of Letter No. 1038 issued by the CEO, Janpad Panchayat Vijaypur
Annexure-11 regarding data compilation dated 10.03.2026. S7

Date: 31.03.2026 Submitted by MPPCB:

Place: Bhopal

through Counsel
‘\_“’.3:”’_ \‘-' 1

Adv. Parul Bhadoria
Ph. No.: (+91)-8085977111
Email: parul.bhadoria04@gmail.com



mailto:parul.bhadoria04@gmail.com
pranjalpandey
Stamp


52

JOINT COMMITTEE REPORT

Hon’ble National Green Tribunal Bhopal vide its order dated 09.02.2026 in Original

Applic

ation No. 36 of 2026 (CZ), in the matter of Chandrashekhar Gour Vs State

of Madhya Pradesh& Ors has directed as:

‘61.

The grievance of the applicant is continuing and unabated environmental
violations arising out of large-scale illegal excavation, transportation and
commercial exploitation of mineral resources, carried out in violation of the
Mines and Minerals (Development and Regulation) Act, 1957 and the
Environment (Protection) Act, 1986. The petitioner has approached this
Tribunal as the issues raised herein pertain continuing environmental
damage, failure of statutory authorities to enforce mining and environmental
laws, and subsisting consequences of illegal mining activities, thereby
squarely attracting the jurisdiction of this Tribunal.

It is further submitted FIR bearing No. 0258/2022 was registered at Police
Station Vijaypur, District Sheopur, for offences under Sections 4 and 21 of
the Mines and Minerals (Development and Regulation) Act, 1957, along with
relevant provisions of recording lawful authority the Indian Penal Code,
illegal excavation, transportation and sale of minerals without lawful
authority. The Office of the Collector (Mining Branch), District Sheopur,
issued an official communication the Chief Executive Officer, Janpad
Panchayat Vijaypur, directing furnishing of details of mineral quantities
utilized in works executed under Panchayat jurisdiction for the purpose of
assessment of royalty and other statutory dues arising out of illegal mining.

We deem it just and proper to call a report on the matter in issue, in present
application, from a Joint Committee consisting of: (i) One representative
from the District Collector, Sheopur (M.P.) (ii) One representative from the
Member Secretary, State Pollution Control Board, (M.P.)

The Committee is directed to visit the site and submit the factual and action
taken report within six weeks. The State PCB will be the nodal agency for
coordination and logistic support.”

The copy of the order dated 09.02.2026 is enclosed as Annexure-1.

2.

In com

pliance of the order a joint committee comprising of following officers was

constituted to conduct an inquiry of the area and submit a factual report in the

matter:

1)
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Shri Rajesh Gangale, Incharge Mining Officer, Distt. Sheopur (M.P.)
(Representative of the Collector, Distt.- Sheopur)

Shri D.V.S. Jatav, Regional Officer, MPPCB, Gwalior (M.P)
(Representative of the Member Secretary, State Pollution Control Board,
(M.P.))

The copy of letter of nominations is enclosed as Annexure-2 & 3.

Site inspection conducted by the committee as per order:

3.1

3.2

That, a complaint was filed by Shri Chandrashekhar stating that in Vijaypur
town, District Sheopur, the firms (1) Kailadevi Traders, operated by Shri
Mohan Gupta, (2) S.L. Traders, operated by Shri Shivji Gupta, (3) Mittal
Traders, operated by Shri Gopesh Mittal, and (4) Kailadevi Traders,
operated by Shri Rahul Garg, had been illegally extracting, transporting, and
selling mineral substances for a long time. The period of the said offence is
from 01.04.2014 to 31.03.2022. In this regard, the then Mining Officer,
Sheopur, Shri Rajendra Prasad Kamlesh, filed an FIR at Police Station
Vijaypur, District Sheopur, on 27.09.2022. A copy of the same is annexed at
Annexure-4. That, the aforementioned matter is currently sub-judice and
pending trial before the Court of the Hon’ble Additional Sessions Judge,
Vijaypur, District Sheopur (M.P.), registered as Case No. 18/2024,
Sessions Trial (ST), bearing CNR No. 31050004482024. A certified/true
copy of the Order Sheet has been obtained from the Hon’ble Court and is
annexed herewith as Annexure-5. The said matter is next listed for hearing
on 01.04.2026.

That, during the joint inspection conducted on 10.03.2026, the In-charge
Mining Officer, Sheopur, apprised that a D.O. Letter No. 8235 dated
22.07.2022 was issued by the Collector and District Magistrate, Sheopur,
addressed to the Additional Secretary, Government of Madhya Pradesh,
Mineral Resources Department, regarding the initiation of action against the
mining mafia. The said correspondence specifically adverts to the inspection
of M/s Kailadevi Traders, M/s Mittal Traders, and M/s S.L. Traders
conducted by the Assistant Mining Officer, Sheopur, on 12.06.2022. The
detailed of the said inspection are contained in the letter dated 22.07.2022,
which is being filed herewith as Annexure-6.

()
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That, Letter No. /Khani/3-6/Shika./2025/0945 dated 21.08.2025, was
issued by the Collector, District Sheopur, addressed to the Director, Geology
and Mining, Madhya Pradesh, Bhopal, pertaining to the initiation of
proceedings and registration of cases against firms/persons allegedly
involved in the unauthorized extraction and commercial sale of mineral
substances. The said correspondence specifically relates to the recurrent
complaints preferred against M/s Kailadevi Traders, M/s Mittal Traders,
and M/s S.L. Traders across various administrative forums.

The investigations conducted periodically by the Mining Inspectors and
Officers revealed that the respondent firms neither maintained any physical
stock of minerals at their business premises nor were any physical evidences
of illegal mining brought on record against them. Furthermore, the
invoices/bills produced along with the complaints do not mention the
registration numbers of the vehicles allegedly involved, thereby making it
legally untenable to establish the charge of illegal transportation of minerals
by the respondents. A true copy of the said letter is annexed herewith as
Annexure-7.

That, during the joint inspection, a Spot Panchnama was prepared, which
reveals that upon inspection of the premises of M/s Kailadevi Traders, M/s
Mittal Traders, M/s S.S. Traders, and M/s Kailadevi (Proprietor Rahul
Garg), no physical stock of minerals such as sand or aggregate was found.
The operators/proprietors of the said firms deposed that they are not engaged
in the mineral trade; instead, the mineral materials were supplied to the
Panchayats through local farmers, and the firms merely facilitated the billing
process. The payments for the same were credited to their respective firm
accounts. A copy of the said Panchnama is annexed herewith as Annexure-
8. It is further submitted that notwithstanding intimations served upon the
complainant, Shri Chandrashekhar, requesting his presence at the site, he
deliberately abstained from joining the inspection proceedings. That no
evidence of illegal mining was observed during the inspection by the
committee.

That, during the joint inspection conducted on 10.03.2026, the Chief
Executive Officer, Janpad Panchayat Vijaypur, was directed to provide a
detailed account regarding the quantum of illegally utilized minerals in
construction works executed within the Panchayat’s jurisdiction for the period

3)
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Spanning from 2017-2018 to 2021-2022. In this regard, the Regional Office
of the M.P. Pollution Control Board, Gwalior, has issued communications
vide Letter No. 670 dated 09.03.2026 and Letter No. 887 dated
25.03.2026, copies whereof are annexed herewith as Annexure-9 and
Annexure-10 respectively. The Chief Executive Officer, Janpad
Panchayat Vijaypur, informed the Regional Officer, M.P. Pollution Control
Board, Gwalior, via Letter No. 1038 dated 10.03.2026, that the requested
data covers the period from 2017-18 to 2021-22. Since this information is
quite extensive and needs to be collected from various government portals
and Gram Panchayats, it will take more time to compile. Therefore, it was
stated that the complete details would be provided by 30.03.2026. A copy of
this letter is attached as Annexure-11.

Based on the aforementioned observations and the Spot Panchnama, the facts are
hereby submitted before the Hon’ble National Green Tribunal (NGT) for its kind
perusal. It is further submitted that the matter concerning the alleged illegal use of
minerals is currently sub-judice and remains under prosecution and trial before the
Court of the Hon’ble Additional Sessions Judge, Vijaypur, District Sheopur
(M.P.).

o~ e

(Rajesh Gangale) (D.V.S. Jatav)
In-charge Mining Officer, Regional Officer
District Sheopur M. P. Pollution Control Board, Gwalior

(4)
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Item No.3

BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
THROUGH PHYSICAL HEARING (WITH HYBRID OPTION)

Original Application No.36/2026(CZ)
Chandrashekhar Gour Applicant(s)
Vs.
State of Madhya Pradesh & Ors. Respondent(s)

Date of Hearing: 09.02.2026

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'BLE MR. SUDHIR KUMAR CHATURVEDI, EXPERT MEMBER

For Applicant (s): Mr. Rohit Sharma, Adv.

For Respondent(s):

ORDER

1. The grievance of the applicant is continuing and unabated
environmental violations arising out of large-scale illegal excavation,
transportation and commercial exploitation of mineral resources,
carried out in violation of the Mines and Minerals (Development and
R’ggulation) Act, 1957 and the Environment (Protection) Act, 1986. The
petitione? has approached this Tribunal as the issues raised herein
pertain continuing environmental damage, failure of statutory
authorities to enforce mining and environmental laws, and subsisting
consequences of illegal mining activities, thereby squarely attracting
the jurisdiction of this Tribunal.

2; rIt is further submitted FIR bearing No. 0258/2022 was registered at
Police Station Vijaypur, District Sheopur, for offences under Sections 4
and 21 of the Mines and Minerals (Development and Regulation) Act,
1957, along with relevant provisions of recording lawful authority the

Indian Penal Code, illegai excavation, traﬂsportatio_n and sale of

0.A. No.36/2026(CZ Chandrashekhar Gour Vs State of Madhya Pradesh & Ors.
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minerals without lawful authority. The Office of the Collector {Mining
Branch), District Sheopur, issued an official communication the Chief
Executive Officer, Janpad Panchayat Vijaypur, directing furnishing of
details of mineral gquantities utilized in works executed under
Panchayat jurisdiction for the purpose of assessment of royalty and
other statutory dues arising out of illegal mining.

It is further argued that the illegal mining in violation of rules, are still
continuing.

A substantial issue of environmental has been raised. Issue notice to
the respondents. Returnable within four weeks.

Applicant is directed to take necessary steps for service to the
respondents by both ways and also on available email.

Respondents are directed to submit their reply within six weeks
through E-filing portal, preferably in the form of searchable PDF/ OCR
Support PDF and not in the form of Image PDF.

We deem it just and proper to call a report on the matter in issue, in

present application, from a Joint Committee consisting of:
L

© (i) One representative from the District Collector, Sheopur (M.P.)
(ii) One representative from the Member Secretary, State Pollution

Control Board, (M.P.)

The Committee is directed to visit the site and submit the factual and
action taken report within six weeks. The State PCB will be the nodal
agency for coordination and logistic support.

Applicant is directed to supply the required documents and copy of the
application to the committee and the respondents within a week and
after compliance of service, the Applicant has to submit an affidavit
that notices and copy of the application have been served upon the

committee and respondents.

Chandrashekhar Gour Vs State of Madhya Pradesh & Ors.
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10. The report in the matter be filed by the Committee by email at

ngtezbbho-mp@gov.in preferably in the form of searchable PDF/OCR
Y

Support PDF and not in the form of Image PDF.

List it on 10t April, 2026.

Sheo Kumar Singh, JM

Sudhir Kumar Chaturvedi, EM

09th February, 2026

Original Application No.36/2026{CZ)
K

0.A. No.36/2026{CZ Chandrashekhar Gour Vs State of Madhya Pradesh & Ors.
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(@t agd g ’ &7 & oo By far man or (1)
(3) Refused investigation due to (379 & forg ):

14



R

B

B _ o NCRB (ua 4| -

LLF. (qeter s
or (& HIW gy R 1)
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